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Status Report in “NEWS I L@@BD "NANGLARAI KHANAN
DHEKEDAR BANDHUYO KE KHEELAF GRAMINO NE KHOLA
MORCHA" APPEARING IN SACH KAHUN DATED 29.12.2023"by
the Joint Committee in Original ApplieationNo.134of 2024.

1. Background:

‘The Hon’ble NGT Principal Bench, New Delhi passed an order dated
05.08.2024 in the matter of “NEWS ITEM TITLED "NANGLA RAI
KHANAN DHEKEDAR BANDHUYO KE KHEELAF GRAMINO
NE KHOLA MORCHA" APPEARING IN SACH KAHUN DATED
29.12.2023" wherein Haryana State Pollution Control Board through
the Member Secretary and Sccretary, Mining Department, State of
Haryana are impleaded as respondent No.6 & 7 respectively. Direction
was issued 1o file response at least 01 week before the next date of
hearing fixed on 14.11.2024.Copy of the referred order is attached as

Annexure-R/1.
2. Inspection of the site:

The site mentioned in the referred NGT order located at Village-
Nangla Rai, District-Shamli where mining lease is taken by the unit
M/s Devansh Infra (herein after referred as “unit”) after obtaining

required permi

ion from the concerned authorities as mentioned in
the report filed by the joint commitiee of Scientisi-E, CPCB,
Lucknow, SDM, Kairana and Mining Officer, Shamli on 22.04.2023.
The site was again inspected by joint team of officers from Haryana
and Uttar Pradesh on 11.11.2024. The following officers were present

during the inspection:-

1. Swapanil Kumar Yadav, SDM, Kairana, Uttar Pradesh.

. Ashish Dwivedi, Mining Officer, Shamli, Uttar Pradesh.

Imran Ali, UPPCB.
. Vishavanathan Goel, Irrigation Department, Uttar Pradesh.

. Yamuna Parshad, Lekhpal, Uttar Pradesh.

ranjan Lal, Mining Officer, Panipat.
. Ajay Ahlawat, A

i, HSPCB, Panipat.
c.-B, HSPCB, Panipat.
10. Kapil Rana, SDO, irrigation Department, Panipat.

2
3
4
5
6. Bhupinder Singh, Regional Officer, HSPCB, Panipat.
7.
8
9.

. Shivendra Singh,



1. Rajesh Kumar, Kanungo, P@Q 4

12. Intzaar, Patwari, Panipat.

Copy of Attendance Sheet of Officers is attached as Annexure-R/2.

‘The joint committee of the above said officers inspected the site in
respect to the observation made in the report dated 22.04.2024
submitted by the District Magistrate, Shamli before NGT wherein it
has been mentioned that project proponent had carried out mining
beyond lease area at three places having volume of approximately
3000 m’, 624 m® and 2839.2 m’ in the jurisdiction of Haryana. During
inspection officers from both the State referred to the pillar No.686 to
establish the state boundary of UP and Haryana along river Yamuna as

per Geological Survey of India.

Sub-Divisional Magistrate, Kairana informed that during the last

inspection carried out in April, 2024 by the team of UP officers there
were 03 points found where excavation of sand in river Yamuna was
done illegally by the unit. The joint team of UP and Haryana located
the site of illegal mining and it was found by the joint team on
11.11.2024 that the site of illegal mining falls towards the west side of
pillar number 686 and mining was done was in and around killa no.
104//19 village Tasmabad, District, Panipat as verified by Revenue
Officers from Haryana present with the joint team of UP and Haryana.
Presently, no mining activity is being done by the above said unit in
the state of Haryana and the arca where illegal mining was done
around killa n0104//19 by the unit previously has been replenished duc
to natural flow of river of Yamuna. The copy of joint inspection report

prepared at site is attached as Annexure-R/3.

As per record, the Mining Department the unit M/s Devansh Infra
carlier also found engaged in illegal sand mining in the bed of river
Yamuna in the boundary of Haryana at Village-Tamshabad in almost
66 Kanal, 16 Marla and Village-Kundla in almost 264 Kanal and §
Marla for which FIR was registered with Police Department on
29.03.2023 by the mining department, Haryana. Copy of FIR dated
29.03.2023 is attached as Annexure-R/4.



3. Action taken: 605

Mining Department, Haryana has imposed the penalty of Rs.
19,69,000/- for illegal mining in Village-Tamshabaad, District-
Panipat, Haryana, in and around Killa No.140/19 and has issued
notice to pay the same within the period of 30 days. A letter dated
12.11.2024 has also been sent to Regional officer, Muzaffarnagar
Nagar, UPPCB to take action against the unit for carrying out illegal
mining in the State of Haryana. Copy of a letter for imposition of
penalty and copy of letter sent to Regional officer, Muzaffarnagar

Nagar, UPPCB are attached as Annexure-R/5 & R/6.

' D
Bhupl% Nirarn Lal,

Regional Officer, Mining Officer,
Panipat Panipat

Date: 14.11.2024
Place: Panipat
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Item No. 18 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 134/2024

News Item titled "< @1 3der agel @ Riaw aeloll 3 aher wraf
appearing in sach kahun dated 29.12.2023

Date of hearing: 05.08.2024

CORAM:  HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Respondent:  Mr. Shubham Sakhuja & Mr. Utkarsh Sharma, Advs. for R
. Pradccp Misra & Mr. Dalecp Dhyani, Adva: for UPPGB (Throvgh VC)
Mr. Saurabh Balwani, Adv. for CPCB (Through VC)
Mr. Shalabh Gupta, Adv. for MoEF & CC (Through VC)

ORDER

1. In this original application, registered suo motu, the Tribunal is
considering the issuc of illegal sand mining by the Project Proponent
Respondent No. 5. The Respondent No. 5 has been found to be violator in

the preliminary report of the Joint Committee.

2. Learned Counsel for Respondent No. 5 submits that he has filed
the reply today. We have been informed that the said reply is lying in
defect. He is directed to cure the defect and supply copy of the reply to all

other parties.

3. Learned Counscl appearing for the UPPCB has also referred to the
status report file by the District Magistrate, Shamli which discloses that
Respondent No. 5 has carried out mining at 3 places beyond permitted

area in Haryana.

4. In view of this, following are impleaded as Additional Respondents

No. 6 and 7
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Respondent No. 6 - Haryana State Pollution Control Board
through the Member Secretary.

Respondent No. 7 - Sccretary, Mining Department, State of
Haryana.

5. Let notice be issued to the newly added respondents for filing their

response at least onc week for the next date of hearing.

6. Liston 14.11.2024,
Prakash Shrivastava, CP
Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

August 05, 2024
Original Application No. 134/2024
DV



“,‘W@@;@:

— S
[ 18 ]U/ymvm NL

4. ])?%Mé kqm&,«’\gm},l (%Wg)s_m f‘)ﬁ/"“j

TN

S [ Vawars Gl

{3 ‘ 9997 244155
¢ Ju/y/}m Fahooss ‘5@7,;5;9; | 1
o= 15 R i “ et il
2. | Kpil Revan 502 5295990002 LAyl CH2
1 f ) =3

¢ '“p;,p;;;f o # 2| fp)
. Ty Bt
9. b2

L fqm,;/;w-a 't,‘u[rt' e ) |y
P ditped izl




ST R
BT - on o 12u[sery A oI R

— X
- U N

X BT oo s ow Y addeed g ¥
FIE Tmr g TR mm X A o e AW
BRwn Rw s o e Bfom

SIRIA 2303 u3
Ex uDwRT, B e 25 oh P onl ¥ Rvz
Iusony & A Wer Brws R s 7 ow vE

AT ST9 w1 sRwer Gt N B cwH G g ewAd
ST 3% wam R oo wr ) Arer Rtowe & e
Fa¥ b i Lsz ¥ WM & e R aw
ST, FY S ¥ sdawne A e W oam dmc 3
ey Bwm v v & dm oA £ e side
SR ) T aRaen % Jwes B 3 wAaiy
o e gy Sy ST 5 %ﬁé/ay///qq'_ﬁ
SH ) AR B W m v WS sy o m T
T R G GG« ¢ Bnd e g
ah g dion B R e N mm 3 o 5 wma
éﬁimnﬂfv_’mg-

Ny
B ooy 4
e 0 m{F"""“) ore® ;;,’ ket

B e g
ﬁ-}y SR Lo(H>PCD)

Pt



610

»
(5 NA POLICE CITIZEN SeRvig s
@
. (Under Setion 14 Cr p
v g R
(9T 154 25 W e % )
S,
1. pisrict (R PANIPAT PS. (&) SANOLI Year (@h): 2023
FIRNo. (TR, #): 0043 Date (Retw): 24102/2023
1646
LoSNe g (iR Sections (4rI(d)
)
| MINESANDMINERALS  21(¢)
(REGULATION OF
DEVELOPMENT) ACT 1957
1 IRcise 188
3 e m
) Occurreceo ftence (e 91 ey
' oy Dt rom s Dt o (R
i Peio (e e Time From (e 3 Time To e 7w
O Inormtion recived at 5. (0 381 puc ey Time (ra):
T e g 201022023 1630 s
(© General Diry Reference Eatry No. (VR ):  Time (e
el o1s 2410212023
1630 by

* Tapeof nformatton (w71 7y Wrten

System P (b 10,8 203 147 20032023 13,2745



2
& Harvamap mize

611

o i
e

o
(€T 154 2% < atten ey

S Place of Oceurrence
¢

Disriet State) (R ey

e (T e v vt o
oyt ar. outde el o ks Pt st

s Polce Station
LE

) Father's Name (R sy sy T
) DuerVear of et e 0 s vty Nationality (erefraan: IND1A
1976

© UID No. (gamédr &)
® Passport No. (araratt 3i.y:

Date of lssue (SIY 3ot 1 RARY:  Place of lsue (a1l wedt wk

(®) Occupation (sraamay:

) Address
(am:
SN, Address Type (Y87 ®1  Address (¥a1)
[ R——,

Present Address

Systom 1P (1088253142

T e R T, panipaT

INDIA

20032023 1327 49




@ HARY/ RVICES

(Under Secton 154 Cr.p.¢ )
Frae.

612

v
(T 154 2% S wffen & )
| HARYANA, INDIA
O Prone umber e i) Moblle (RTER .
91-8416277081
” 5 uspected / unkaown accused with 14 1 s
ST 1 R P e oty
;";y Name (@77 Allas (SAT) - Relative's Name (Redkare w1 mm)
! R duiv Lo
=
s In reporting by | @ g
RO 281 & 7wt & ooy
20
5

Partialarsof propertis ofinteres (e e 1
frron:

s (SF';") :::)mm- (TR Sub Type (3% ) ;7-;-«". Rl (5 (¥
I OTHERS RAW MATERIAL 0
10 “Total value of property stolen (In Rt (S g e w1 g (s o
11 et Report/ .0, case N f any G i Rt / e, o s
(S:n»y UIDB Number (385907 )

System 1P (5 10.88.233, 142 29032023 1327:49 =



613

HARYANA POLICE CITIZEN SERVICES ArTRE Ha)

N EPORT
(Under Section 154 Cr.P.C)
o g R

(9RT 154 &% Wt Aféar & )
11 Inquest Report / U.D. case No., if any (e wolvem RatE / qromwor ., afx avg a):

S-No.  UIDB Number (8.1 ¥.)
@.H.)

First Information contents (Vo3 Faell )

T SR A ¥ A X A GEE Y U Fedteh Rww i qwmemE @ g (
T A ) AT F 3T WA AN R gt B 30 Q9T & FEY F 0
Fa R T & aig doren T @0 der R el ((up) 3 W WA @ w T @
¥ A A i g AR R o Y@ ¥ v R B sWia i aeRmee
o @1 Frliaror R T A ORI R UP 3 3R @01 gRaOT da A 3y W e
T ¥ o Penaed award o a aran R g SEREG A ST 66 FA 16 I a
G FEA H 264 FAT 8 T A FARN T WA SPAR A I T ( UP ) TRT 3
@I A T B T & AEiER ardtelr A Roré 3o do g ey ¥ R dai
T T SR & RATH 34U WA H JHCAT aof X BN FRAE FY SUNIL
TAa AR WA v e R aeea gad $AR A0 9416277087 S AT gF
HIHE T AT A T B W AW Ao § WE G G S URT 188,379 IPC
21(4) AR THE BN P U F W HOA0 43 0 24.02.23 URT 188,379 IPC 21(4)
ST T 1PC AT FeAleh T ot <FH0 R ST FIR Y e wifean O A
| I B G I @R A ST ¥ S1FHAR 296 & Fa A TS
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Ecol

(o e ROvé SR 296 B @ody & A A )

Action taken: Since the above information reveals commission of offence(s) /s as
‘mentioned at Item No. 2.
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HARYANA POLICE CITZEN SERVICES (eftamr g st sy
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From
Mining Officer,
Mines & Geology Department,
Panipat.

To

M/s Devansh Infra, Project Proponent,
Vill. Naglarai Ahatmal, Teh. Kairana,
Distt. Shamli (U.P.).

Memo No. 3143 Dated:- 11/11/2024

Subject:: Regarding deposition of the penalty amount against the
recovery of royalty, price of mineral & fine of the unlawfully
raised mineral from Vill. Tamshabad, Distt. Panipat.

On the subject noted above in reference to the orders dated
05.08.2024 of the Hon'’ble NGT, New Delhi in OA No. 134/2024.

As you are aware that the mineral rights of the minor minerals in
respect of the above village is vested with the State of Haryana as per clause
10 of Shart Wajib-ul-arz, Rule 5 (1) of the “Haryana Minor Mineral
Concession, Stocking, Transportation of Minerals And Prevention of Illegal
Mining Rules, 2012" read with U/s 21 (4) of Mines & Minerals (D & R) Act,
1957 that no person can raise/transport any mineral from any land except
under the authority of the State Government.

As you have raised the minor mineral having volume of
approximately 3000 m? (4500 MT), 624 m? (936 MT) and 2839.2 m* (4259
MT) ie. total 9695 MT from the land of Vill. Tamshabad in the jurisdiction of
State Haryana without any lawful authority.

Without prejudice to any other action that may be taken against
you for raising of the minor mineral unlawfully, the State Government has the

right to take action under rule 104 of the State Mining Rules, 2012.
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So, in view of the above, you are directed to take notice and pay
the penalty amount of total Rs. 19,84,000/- of 9695 MT (@50 royalty, @150
price of mineral & 45,000 illegal fine) within a period of 30 days, failing

which strict action as per rules will be taken accordingl

o
Geology Deptt.,
Panipat.

Endst. No. 3144- 3145 Dated:- 11/ 112024

A copy of the above is forwarded to the following for kind
information and further necessary action, please:

1. Deputy Commissioner cum Chairman, DLTFC (Mining), Panipat.
2. Regional Officer, HSPCB, Panipat.

Minifig Officer,
Mines & Geology Deptt.,

Panipat.
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~——_ HARYANA STATE POLLUTION CONTROL BOARD
=== " 5CO No.55, SECTOR-25, HUDA, PANIPAT
«r e

NoHSPCRIMUIZA/ (g7 Dated yz/n/)w.,

The Regional Officer
Utiar Pradesh Pollution Control Board.
Muzaffamagar Nagar, Uttar Pradesh

Sub: Request fo take action against M/s Devansh Infra, Village Nangal Rai, Shamli,
Uttar Pradesh.

Ref O No.L34 of 2004 tiled as "NEWS ITEM TITLED "NANGLA RAI KHANAN
DHEKEDAR BANDHUYO KE KHEELAF GRAMINO NE KHOLA MORCHA"
APPEARING IN SACH KAHUN DATED 29.12.2023

In this connection, i is submitted that the mining site operated by above said unit

was inspected an 11.11.2024 by the joint team of officers from Haryana and Uttar Pradesh.

ed by the

Dui am that illegal mining has been conducted by the

said unit in jurisdiction of Haryana in and around Killa No.140//19 focated near Pillar No.686.

i inspection it was ascerts

The volume of excavation done by the unit has slready been submitted by the team of Uttar
Pradesh in s report dated 22.04.2024. The total amount of excavation of sand mineral done by
the unit is 6463 m in the jurisdiction of Haryana

In view of the above you are requested (o take action against the above said unit
for illegal mining for violating the conditions of environment clearance and consent o operate
‘granted by you under the provisions of environment laws.

Itis submitted for your kind information and further necessary action, please.

onal Oficer.

}M’n B. Panipat /

(<



